1887 Oral Answers

(c) The number of policemen who
woer: arrested in this connection was
1010,

(d) Excluding those arrested and a
small number of absentees (four in
number) sll the rest resumed duty.

{e) 11 persons were disimissed from
service in connection with these agita-
tiona) activitie on and after the 14th
April, 1867,

{f) One member of the Delhi Police
Force who had been arrested, and
one member of the Border Security
Force who was escorting the arrested
persons, lost their liveg in an unfortu-
nate truck accident. The family of the
deceased Delhi Policemen was given
an cx-gratia payment of Rs. 5000 from
the Prime Minister’s Relief Fund over
and above the normal entitlements
under the rules.

(g) Persons against whom specific
charges have been framed, will under-
go trial in the courts of law in the
normal course.

{h) It is not possible to make any
realistic assessment of loss of man-
hours as a result of the absenteeism.
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Will the Minister of Home Affabrs
be pleased fo state:

(a) the terms of reference of the
Commission appointed by GCovern-
ment to into the vances of the
Dethi Pbﬁ:’mnm: wrie

(b) whether the Commission has
submitted its report;

(c) it s0, the recommendations
thereof; and

(d) the decisions taken thereon?

The Minister of State in the Minle-
try of Home Affalrs (Shri Vidys
Charan Bhukia): (a) The Commis-
sion has been appointed to inquire into
and make recommendations on—

(i) the conditions of service, work
and living of the non-gavetted
members of the Police Force
of the Union Territory of

Delhi; and
(ii) the meeasures necémsary
mmmﬂ



1889 Orul Answery JYAISTHA 10, 1889 (SAKA)

(b) The Commission has submitted
an interim report and the final report
is awaited.

(¢) and (d). The recommendations
made by the Commission are wunder
active consideration of Govermment.
It will not be in public interest to
disclose the contents of the report un-
til the Governmenf have completed its
examination.

Shr1 8. M. Banerjee: 1 want to
make a submission about the answer
given to parts (c) and (d) of Q 182..
(Interruptions).

Mr. Speaker: Not at thizs stage,
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Will the Ministey of Home ANalrs
be pleased to state:

(a) whether the Delhi Policemen

went on strike recently in support of
their demands;

(b) it 30, the demands made by the
striking Policemen;

(¢) whether Government have exa-
mined them; and

(d) if so, the decision taken there-
on?

The Minister of Btate in the Minis-
try of Home Affsirs (Shri Vidya
Charan Shukia): (a) and (b) On
14th and 15th April, 1067, a number
of policemen of the Delhi Police ab-
sented themselves from duty ccnse-
quent on the dismissal of 7 policeren.

(e) and (d). A pumber of measures
for redressing the legitimate griev-
ances of members belonging to Delhi
Police Force were taken on hand In
October 1966. A Commission of In-
quiry was alsp appointed in Novem-
ber, 1868 to inquire jnto and make re-
commendations on the conditions of
service, work and living of the mon-
gazetted members of the Delhi Police





